 GENTRAL_ADMINISTRATIVE TRIBUNAL
' BANGALORE BENGH

: ~ ae ot

Second .Floor,
Commercial- Complex,-
Indiranagar,
Bangalore~560 038.

Dated:- 8_M_AA( 1994

APPLICATION NUMBER: 624 of 1993,

.. . nro DX N :

APPLICANTS: | o RE5PLNDENTS . o

Sri.M.Arjunan v/s. Chier General- Naneger Karnataka Telecom
T T Reglon,ﬂangalore and Others..

Te. | ‘

i 1«  Sri.P,A Kulksrni,Rdvoczte,

P "7 ‘No.48,57th-A- Cross IV-Block, &= . T o
RaJaglnegar Bangalqre—560010. ' S T

2, - " The Dlrector, - | T T

Telecom,Bangzlore krea
- Karnataka Circle,.
- Bengelore-560 009,

3. b . Sri.m.S +Padmarz jeiah,C.G.S.C., _. - T -
High Court Bldg,Bcngalore-1 e

f MF'M—HN ——— . =

! Subject:~ Forwardlng of copies c¢f the Crders passed by-the -
Central adminisztrative Trl‘unal Bangalore.

Please find_enclosed herewith a copy nf the WRDER/
STAY-WRDER/INTERIM ORDER,,”passed by this Lrlbunal&ln the above-
~mentioned application(s) on__27th May,1994_

Qﬁw

DEPUTY REGISTRAR
JUDICIAL BRANCHES.

w

. .
. L



e * 'CENTRAL ADMINISTRATIVE TRIBUNAL
 BANGALORE BENCH:.  :BANGALORE

»';,4

FRIDAY, THE TWENTY SEVENTH DAY OF MARY, 1994
ORIGINAL APPLICATION NO.624/93

Shri A,N.Vujjanaradhya, Member (3)

Shri T.U.Ramanan; . Member (A)

Shri M.,Arjunan,

Aged about 45 years,

Telegraph Assistant,

Central Telegraph Office,

Raj Bhavan Road,

Bangalore-560 001, : . eesPpplicant

By Advocate Shri P.a.Kulkarni
Versus

1. Chief General Manager,
Telecommunications,
Karnataka Circle,

No.1 0ld Madras Rozd,
Ulsoor, Bangalore-560 008,

24 Director Telecom,
Bangalore area,
Bangalore-560 009,

3. The Chief Superintendent,
Central Telegraph Office;
Raj Bhavan Road, 3 o
Bangalors-~-560 001, ««.Respondents

By Advocate Shri M.S,Padmarajaiah, S.C.5.5.C.

ORDEBR

-~ Ndwé;;:\\\
AN
Shri .A.N.Vujjanaradhya, Member (3)

'....2/-
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e ——— e ———T

aJai;n the”learned standlng counsel

N i o s '...
. ° z: ews

Shri m 3 Padmar

for the‘respondents., Tni 'Trlbunal has dlsposed of
h

.
r“

s1m11ar matters one suc matter is GR 535/93 ~The learned -

~counsel ‘for tne appllcant subm1tﬁthat 31mllariorders 7,'.l; :
may be passed Shri Padmaragalah submlte that ‘it is not
necessary tot?pell out the nature of Con51derat10n of .
the case, -*he apgllcant may raise all the contentions,

which he may‘uanﬁ}and the departnent would dispose

- of the matter with an appropriate speaking order,

2. Hav1ng heard both 31des, we thlnk it proper

to direct the appllcant to file a rev131on petition ' :
raising all the contentions, he desires to be con51—

dered, If such arevision petition is filed emty

vuithin one month ﬁrom this date, the revisional autho-

rity will diSpose!of the matter within three months

therefrom by means of a speaking order. .We also peint

‘out that under rule 29(3) of CCS (CCA) the‘tevision
petition uill"haVﬁ-to be dealt in the eeme menner‘ae
an eppeal. The r%visional authority uill'have-to
consider. all the polnts in m°m0randum of rev151on
petltlon and reco#d Teasons’ there for and reach an
objective conclusion. "Rs regards, the main'ground
taken by the applicant under rule 11 (3)‘of ccs (cca)
may also be Consid;red in his case as aocording to him
no negligence has %een asseesed'againet nim.~ The
epolicent may takelop this point also in the revision
petition to be fir%d'by him and if he does so, the

revisional authoriFy should deal with this issoe also

" i



uhile

.
T S e
]
.
-

disposing of the applicétion/reus ion petition,
The interim order of stay uould cease to operate after
- dlsposal of the revision petltlon.- ‘However, the order
, . of stay of recovery will continue till the dispoéal of
! ' Y VYLV ¥ ey |
the revision petition, iflone.suchﬂis fPiled within one

month from this date,
1 ‘ | .
3. } Accordingly, we direct the department to dispose
of the révision petition within three months, if filed
| , . :
uithiq one month from this date,

““‘f_mfm”’_f“*’ eS|yt

‘ AN) _ S (A.N.VUJJANARADHYA }
fNENBER (A) ' o -~ MEMBZR (3)

" TRUE COPY

| gECTION QFFICER Qf{l,

Jf
- -ATIVE TRIS

: Agnmlsn

' CENTRAL ADDITIOEAL BECCH

. L ~ BANGALORE.

. Accordingly, the application is fipally disposed'of.

———— g,




CENTRAL ADMIN ISTRAT IVE TRIBLNAL
-  BANGALORE BENCH

G

Second Floor,
- Commercial Complex,

Indiranagar,
BANGALCRE~ 560 033,

Dated: | 4 OCT@@@

Miscellaneous  APPLICATIN N0:433/94 in 0.A.No.624 of 1993,

APPLB:ANTS:~ Sri.M.Arjunan,
v/s.

RES PONDENTS ;~Chief General Manager,Telecom,Karnat aka
and others.

Te

1. Sri.P,A.Kulkarni, Advocate,

A N°o48, 57‘th—A—CI‘OSS,
Fourth Blook,Rajajinagar,
Bangalore<560 ‘010.

2. Sri.M.Vasudeva Rao, ]
Additional Central Govt.Standing Counsel,

High Court Building, Bangd ore-1,

Suhjeut:~'lforwa1ding nf -cepios of the Order-~ passed by the
Central Administrative Tribunal,Bangalara,

Please find enclesed herewith a copy of tha ORDER/
STAY ORDER/JNTERIM\ ORDER/ passed by this Tribunal i the above
mentioned application(s) on 28th September, 1994,

1 |
l<suen o

ép"“l‘7<% { :
@l'—‘—; % Aﬁ")/ REGISTRAR

JUDIC IWL BRANCHES,

gm¥*
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Office Notes T l

Orders of Tribunal N

4

r
i

- . J

VR (MA)/ANV (M3

28.9.9

DRDERS_ON MA 433/94

On the ground that a large number of
revisions petitions are pending for
disposal, the respondants in OA seeks

BUS B

| extension of time in MA 433/94 for a

further period of four months,
* $e have heard the learned counsel
for the department and the timse is

extended as sought for, for implementa-

tion of order for a period of four
months from 26,9.94, Accordingly this
MA 433/94 in OA 624/93 is disposed of,

ot o Sd—~

ey - -

ﬂENBE e 5~:F:ff%;%“f“~““mzmstﬁ 1a)

Bangalore Bench
Bangalore
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